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O R D E R 

23.11.2017   Learned counsel for the appellant submits that after filing of 

the appeal the matter was taken up in the Meeting of the Committee of Creditors 

held on 3rd November, 2017 pursuant to which decision has been taken by and 

accepted and the Interim Resolution Professional which is accepting the claim of 

the Financial Creditor.  In the aforesaid background, counsel for the appellant 

sought for and is permitted to withdraw the appeal. 

 Let the minutes of meeting of the Committee of Creditors of JODPL Pvt. 

Ltd. be kept on record. 

 The appeal stands disposed of as withdrawn.  No cost.   
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